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- 	 p6-7-94 f
Her& learned counsel Mr.J.L.Sr 

'' p citon 	 ' on behalf of applicant Shri Biraja IKanta 
oc' 	H within ILDO. 	 t 	 •' Sharma. .-Peruséd the statement of grievances 

and reliefs soughb for in this apphcation. 
Copy of the application is served on 

Sr,C.G.SC. Mi.S.Al1. 141r.Ali prays for 
• 

	

	 :-7 da'ys time to get instructions from the 
department. Time, allowed' as prayed for. 

1- p. .glstras(4 
	List on 14-7-94 for consideration of 

• 	 ' 	dmission and further orders. The respon- I 	 • 	
dents are also directed to produce rent 
record with regard to service of the 

1, 
 applicant from 1985' to 1993. 	..Al'i 
produce the record, 

copy of the order may b'e , 1  
furnished to the counsel  
of the parties. 	 - 	 Vice—Chairman 

• 	
'ORDER 	

• 	. 	-,' 	• 

14.7.94: 	 Learned counsel Mr M. Chanda fr - Q7 i- 
	the applicant submits to list this cas' 

$l_--- 	 , next week for conàjdeatjon of admission, 
IV 
	

: 	 List on 19794 for COfljdaratjon 
- 	of admissjo, 	 - 

Vicea.Chajrman 

• 	 • nkm' 	 .. 	 Mrnber 

- 	 ' 	- 
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OFFIC E AlE t  COUR ft OPu ER 

l97-94 	Heard learned coune1 Ir.J.L. 

Sarkar on behalf of applicant. Sr.C.C..C.. 

.S.AIi undertakes to podüce record on 
l  22-7-94. 

•. 	 List on 22-7-94 for consideration 

of admission and disposal. 

.,, 	

•.. 	 Vice—C}irman 

. . 	 . 	. 	im 	 Membei' 

24.744 	Consel of parties present. •Sr.C.G., 

S.0 Mr S,li undertakes to produce record 

on Tuesday, the 26.7.94.. 
• 	 Lit on 26.7.94 for consideration 

of admission and disposal. 

/ L7L 7  

k/ice—Chairman 

Member 

,pg 	.. 

26,7.94 	Learned counsel' Mr3.L.Sarkar is 
I 	 / 

present..S'.ç.t.S. 0  Mr S.Ali submits to, 

•r list this case on 28.7.94. 

Liston 28.7.1994 for consideration 

of admission. 	- 

ijce—Chairman 

Meml
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of the order may be 
urnished to the counsel 
f the parties. 
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O.A. 126/94 

V 	
V 

CRT'S ORDER  

Learned counsel fir J.L.Sarkar for 

'the applicant and Sr,C.C.S.0 fir S.Ali 

are present. fir AU has produced records. 

Records disclose that the applicant 

was 8, employee under respondents No.2 
V • and 3 Vat Guwahatir His name was struck 

off. from the list of employees for 

reasons available in record, fir J.L. 

'Sarkar submits that the applicant was 
l mentally imbalanced and annexed medical 

i certificate with the application. ftr 
Sarkar now prays for an order on the 

respondents to re—consider appointment 

of the applicant  in the department. fir  

Sarkar does not like to proceed with 

	

this application, if. such an order is 	V 

passed. !Ir All submits that order of 

such nature, if made, be left with the 

discretion of the department. 

This application is now disposed 

0? "with order as under : 	
V 

V. 	
The applicant is required to file 

an application/representation before 
the respondents seeking for appointment. 

Respondents shall..cansider the case of 
V 

the applicant sympathetically for appo-

intment in Vthe department against avai-

lable vacancy or next available vacancy. 

	

This application is disposed of 	' 

with the above order. 	
V 

Vice—Chairman 

•fle?nber 	V 

V 	 V 	

V 

'41 



.: 

- 

OFFICE IDTE 	 DATE 	 COjT'S ORDER 

	

1 	 I 

	

I 	 I 

	

I 	 I 

	

11 	 I 

	

I 	 I 

	

I 	 p 

	

I 	 I 

	

I 	 I 


